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RAO BIRENDRA SINGH
‘Subsidies and all inputs are being
-given.

‘ot @eaATe@A WlEW ;R
feam £ fﬁarq#ara s @ &?

SHRI B. V. DESAI : The hon.
Minister was pleased to state that
in 1979-80 there was an increase of
2,7 per cent in the growth rate.
That is, consumption was 52.56
lakh tonnes. In1980-81 the increase
‘was 4.9 per cent raising the total
consumption to 55.16 lakh tonnes.
MayIknowthe subsidy element per
tonne of nitrogenous fertilizer so
far as consumpticn is concerned °?
My question is regarding the
the subsidy portion on nitrogenous
fertilizer.

RAO BIRENDRA SINGH :
‘Sir, as regards the consumption, the
hon. Member is right when he
says that the growth ratein fertilizer
has come down after 1978-79.
That was mainly on account of
«drought. If he wants to know the
subsidy element only on nitrogenous
fertilizer, I do not have the exact
figure, but since urea represents
about 47 per cent of the total fertilizer
that is consumed in the country
he can have a rough idea of the
subsidy if he knows about the total
subsidy on fertilizers
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THE DE>UTY MINISTER IN
THE MINISTRY OF WORKS
AND HOUSING (SHRI MO-
HAMMED USMAN ARIF) :
(a) The reservation for M.Ps. for
allotment of plot/flat by DDA was
abolished on the recommendations of
the Baweja Committee with effect
from 2nd January, 1979 (and not
from 1-1-78). No specific assu~
rance appears to have been given
by the previous Government but
it has already bheen decided to
give the benefit of reservation which
held good, before the cut-off date
i.e. 2nd January, 1979 to the per-
sons who were M.Ps. on or before
that date and had completed all
formalitics (including the deposit
of earnest money) for the allotment
of plot/flat before the aforesaid date.

(b) Plots— 61
Flats— 54

.¢) Does noy arise.
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1979 ¥ #fade & fearzs fwar
‘g7 f&— ‘Priority allotment should
‘not bedone éxcept in"the case of
Harijans, Scheduled Castes -and
Tribes, widows and physically
-handicapped.
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THE MINISTER OF STATE
IN THE -MINISTRY OF HOME
AFFAIRS AND DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRIP. VENKATASUBBAIAH):
Sir, itis -hot correct that the names
of some people belonging to the
Opposition  group have been
Jremoved from the list. and others
have been included. This is not
correct. But accordingto the Baweja
Committee’s Report the cut-off
date has been fixed as 2-1-1979 by
which time the reservations tovarious
categories have been abolished and
only reservations for  Scheduled

Castes and handicapped will continue.

So there is no hanky-panky about
it and nothing irregular has been
done. There isa long list of persons,
If the hon. Member wants it, I
would like to read.

MR. SPEAKER : Give it to him.
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SHRI P. VENKATASHUBBATAH :
This main question relates only to
the allotment of plots and flats to
M.Ps. If he wants an answer to his
question he may give a separate
question.

SHRI R. L. BHATIA : From
the years 1971 and 1977 many
Members of Parliament have applied
for plots. When elections took
place all those applications were
pending. Mav I know ‘from ‘the
hon. Minister the fate of those appli-
cations ? ‘'Will those be considered ?
Will they be given plots now on the
basis of their earlier applications ?

| SHRI P.VENKATASUBBAIAH:

So far as allotment of plots and flats
to M.Ps. is concerned, a certain per-
centage was reserved out of the
total constructien .of ‘houses every
year. 5% was being allotted to
Members of Parliament, Metro-
politan  Council Members and
Cantonement . Members. Out of
this 5%, three percent was allotted to-
Members of Parliament both plots
and flats. This 3% allotment was
being done on the basis of draw of
lots. Those who were succéssful
at the time of draw, only those
Members of Parliament have 'been
given till the cut off year. ‘Baweja
Committee  has recommended the
abolition of this quota for Members
of 'Parliament. Thase who have
not been successful by then-eould
not be considered as the schemr has.
been abolished.
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SHR IP.VENKATASUBBAIAH:

As T have said cut off date.
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for Members of Parliament—Lok
SaBha andRajya ‘Sabha. A ‘com-
miftec ‘was @appointed to gointe
the entire question of reservation
of plots and flats The Committee
under the Chairmanship of Shri
Baveja has said the reservation.has
gone upto more than 90%. This
reservation has to be abolished. It
is to'be confined-only to the Schedul-
ed Castes, Scheduled Tribes and
handicapped persons.’
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MR. SPEAKER : Please put a
question.

SHRID.P. YADAV : It isavery
important question.
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SHRI P. VENKATASUBBAIAH:
‘‘Baweja Gaweja”. Ido not. know.
The Baweja Committee submitted
their recommendations to the pre-
vious Government, the Janta
Government, and they accepted the
recommendations of the Committee.
Even according to the Committee,
he has classified certainsections to
be brought under reservation.. ..

MR ISPEAKER : Whether you
prepared to appoint a new parliamen-
tary committee.

SHRI P. VENKATASUBBAIAH:

As regards constituting cooperative
societies for getting land for MPs and
thatis what our friends has been
trying to.impress open the Govern-
ment, this isa matterto be consi-
dered. Itisa ‘suggestions that has
been given. The Government will
certainly consider a reasonable sug-
gestions made by hon, Members so
that they may not be put to difficul-
ties in the matter of accommodatlon
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THE MINISTER OF STATE
IN THE MINISTRIES OF AGRI-
CULTURE AND RURAL RE-
CONSTRUCTION (SHRI R. V.
SWAMINATHAN) : (a) The pro-
duction and marketing of desi ghee
is largely . in the hands of private
trade. It is not subject to price
control. The increase in prices of
Jdesi ghee appears to have been in-
fluenced by the seasonal fall in the
availability of raw-mi'k in summer
months and by the ‘behaviour of the
prices of edible oils.

(b) Yes, Sir. However, the
DMS has an insignificant share in
the desi ghee market and its price
is still the lowest as compared to
the price of other brands of ghee.

(c) In'view of answers to parts
(a) and (b) this- doz not arise.
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